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not taken any decision about bringing
in a legislation under Entry 56. We
have beeh consulling the States, That
is a different matter altogether.

SHRI H. . NANJE GOWDA: I wan-
ted to know whether the Government
would ehunciate 5 national wafer poli-
¢y fixing priorities. For example if a
dispute goes before the Trlbuna‘ls “they
dg not have guidélines as such as on
date, Do the Government of Indla
want tp enunciate a national water
policy fixing priorities, like percentage
on population-wise and so on, so that
it could be a pguideline for all the
States? Are the Government think-
ing on those lines?

SHRI Z. R, ANSARI. Sir, the Gover-
nment is thinking on those lines, The
Karnataky Government has guggested
that some national water policy should
be there. We are considering that point,

DR, SUBRAMANIAM SWAMY: The
idea of having a national water pers-
pective plan is a very good one. But
I would like to know from the Minis-
ter whether in view of the fact that
the Southern States are at 5 great dis-
advantage  vis-a-vis the Northern
States, in tha sense that the rivers in
the Southern States are being utilised
to the extent of about 90, 8597 where.
ag the waterg in the Northern States
are being fairly utilised, the Govern-
ment is still considering or has reject-
ed the Ganga-Cauvery Link Plan that
was presented some time ago?

‘SHRI Z R. ANSARI: The national
perspective plan is, as a matter of fact
an improvement on the earlier two
proposals made by Dr. K, L. Rao and
Dastur’s fomula, There are twocom.
ponents in the national perspective
plam, In the earlier two préposals,
there was a suggestion of linking the
Northern rivers with the Southern
rivers. Now, there are some difficulties
in developing storage sites in the Nor-
thern areas,

Now, thig Nationa] Perspective Plan
has two components. One component
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ia to deveélop all the Himalaya-rivers—
Ganga-Brashamputra basin—and the
other component is fo develop the p&
ninsulay ¥ivers, As far as the Hima-
layan rivers are concerned, an inter-
national angle is also involved in it.
Therefore, if we take the two together,
it will be unnecessarily delayed.
Therefore, thp National Perspective
Plan has been so designeq that we
should first try to develop the Penin-
sular rivers, investigate them angd try
to divert water from the surplus ar-
eas to the scarcity areas, Then, we
shoulq take up the other component
to develop the Himalayan riverg and
we can link both of them.

Removal of Restriction on Cutiing
Forests for Layilng Water Lines

*416, PROF. NARAIN CHAND PA.
RASHAR: Will the  Minister of
AGRICULTURE be pleased to gtate:

{a) whether Goernment Have de-
barred all Stale Governments, except
with prior approval of Central Gov-
vernment, from making any orders
directing restrictiong of dereservation
of forests or use of forest land for non-
forest purpose vide Forest {Conserva-
tion) Ordinance (No. 17 of 1980);

(b) whether use of forest land or
cutting of trees even for laying down
pipes of the Drinking Water Supply
Schemes wag objected to by the For-
est Officers;

(¢} if so, whether Government would
take inte account difflculties caused
by this Order and exempt use of forest
land or cutting of trees to the extent
to which it becomes unavoidable fof
construction of Drinking Water Sup-
ply Schemes, o view of the Drinking
Water Supply and Sanitafion Decade
(1881-1980) ;

(d) if so, when a decision would be
takepn in this regard;

(&) whether any rules, as cormtem-
plated in the said Ordinance, have
been framed; and
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(1) it so, nature and scope thateaf?

THE MINISTER OF AGRITUL-
TURE AND. RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLES {RAO BIRENDRA SINGH):
(a) The- Forest .(Conservation) Act,
1980, which has nreplaced the Forest
{Conservation) Ordinance promulga-
ted on 25th October, 1980, lays down
that no Stale Government or other
authority shall make, excepf wilh fhe
prior approval of the Ceniral Goverfi-
ment, any order directing that any
reserved forest or any portion thereol
shall cease to be reserved or that any
furest land or any portion thereof may
be used for any nou-foresy purpose,
For the purpose of the Act, ‘non-forest
purposes’ means breaking up or
clearing of any forest land or portion
thereto for any purpose other than re-
afforestation.

{b) The provisions of the forest
{Conservation) Act, 1980, apply to
use of any forest land or any portion
thereot for any non-forest purpose,
No report has heen received by Go-
vernment regarding objection raised
by forest officers to any drinking water
supply scheme,

(c) and (d). Government gives
priority consideration 1o drinking
water supply schemes. All proposals
received so far under the Forest (Con-
servation) Act, 1980, in which Tse of
forest land for drinking water supply
schemes has been considered udnhavoid-
able, have been accepted on merits,

{e) and (f). The Forest (Conserva-
tion) Rules, 1981, framed under Sec-
tion 4(1) of the Forest (Conservation)
Act, 1980, have already been laid on
the Table of the House on 24th August,
1981. Another copy of the Rules is
again laid on the Table of the House,
[Placed in Library. See No. LT-
3163|81), k|

PROF, NARAIN CHAND PAHA-
SHAR: My Question related to the dl-
fMAcultieg caused In the laylng down oI
the drinking water schemes, From my
own experience, I can say that it there
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ig no total rejection, even then consl-
derable delay ig caused in the process
of setting up of a commiliee af tHe
district level; then the State Govern-
ment forwards the scheme to the Cen-
tral Government and, finally, the com-
mittee ag provided under rule 5 consi-
ders it and, ultimately, the whole thing
is delayed, if not more, at leasi by one
vear, In View of the necessity fo pro-
vide drinking water, may I knoWw
from the hon. Minister whether, o
cases where drinking water supply
schemes are involved and delay  is
likely to be caused, any time limit
would be fixed by which the Central
Government would clear such propo-
sals as and when they come,

RAQ BIRENDRA SINGII: I do not
know what dificulties are foreseen by
the hon, Member. We have sp far re-
ceived only two proposals for water
supply schemes and tlhose two propo-
sals are from Maharashtra only, Both
the proposals have already been clear-
ed speedily. There is no proposal at
present pending with us If there s
any delay in consideralion, that is al
the level of the State Government it-
self. The State Government can lay
down its own rules for speeding up the
whole procedure, We have only pro-
vided for pro forma information to be
sent by the State Government, How
soon the State agencies can prepare
that pro forma information and send
to tha Centre depends upon the State
Government. So far as the Cenfral
‘Sovernment is concerned, I assure the
Housa that all development schemes
and particularly, schemes relating to
drinking water supply will not be de-
layed,

PROF. NARIAN CHAND PARA-
SHAR: My question wag specific re-
garding time limit, if it can be Yeasible

Secondly, g Commitiee has been
provided for as envisaged in sectlons
(2) and (5) of the Rules, What i{s {H¢&
composition of the Committee? Is
there any particular State concerned?

RAO BIRFNDRA SINGH: TEe rules
have been lalj on the Table of the
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"House. They were provided earlier
also, The Commiftee at the Centre is
headed by the Inspector-General 6t
Forests; represenfatives from  &ther
Ministries like Environment are alsé
memiberg of the Committee. This 1s a
Committee of officers, I have sald ea¥y-
lier in the House while piloting the
Bill, We have also provided That,
wherever, after receipt of proposa®
from the State there are any queries
raised by this Committee ihe reply
will be sent by the States within six
weeks. That only means that we want
to speed up the whole procedure so
that it is not held up at the Cenfral
level, But I cannot lay down a defi-
nite time limit for drinking wafter sup-
ply 'schemes. It all depends on the me-
rits of each scheme, All I caf say Is
that they will receive the lighest
priority.

SHRI M. V., CHANDRASHEKHARA
MURTHY: The Forest Conservation
Act whieh has recently been passed
by Parliament completely prohibits the
State Governments taking up #My ir-
rigation projects or even rural electri-
fication programme; the Forest Depar®
ment started posing even laying of
electric lines. In view of this fact T
want to know from the hon, Minister
whether the Government is prepaned
to make an exemption in the Act it-
self to provide for taking up irrigatfon
projects as well as electrification pro-
grammes,

RAO BIRENDRA SINGH: The whole
purpose of fhe Act will be deleafed t®
the States are allowed o exercise
powers in this matter, This is why we
have passed this legislation in Parlia-
ment—because we found that fhere
was indiscriminate felling of trees and
clearing of forests and it required some
Central supervision. Even now we af€
not fully satisfled. We are thinking of
a comprehensive legislation on the
subject to be brought before Parlia-
ment,
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RAO BIRENDRA SINGH: This

question relates only to schemeg for
drinking water supply. I have got
information about the total number
of proposals received and the number
of applications rejected and those
accepted, But I do not have informa.
tion with regard to any particular
factory.
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